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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

R.A.Ne. 71/93 in Date of decisien 7. M-
O.A.Ne. 3174 of 1992
Rishi Pal coe Petitiemer
vs.
Unien of Imdia & Amr. see Respendents
ORDER

The applicamt in OA Ne. 3174/92 has filed this
Review Applic:tiem against the judgement dated 27.1.1993
vide which the aferesaid O.A. was dismissed at the admissien
¥tage itself as barred by limitatiem amd jurisdictienm
and as such net maimtainsble. The enly greumd fer seeking
review of the aferesaid erder dated 27.1.1993 is that
at the time +the case was called fer hearimg, the applicant
had gene te see his lawyer and that kis ceunsel was
"busy befere the Railwiy Claim Tribumal, 1, Rajpura Read,
Delhi amd was free at abeut 12.00 P.M. amé when ke
. Teached the Tribumal, he feoumd that the case had been
decided om merits.
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2. The greumd taker by the applicamt is net

cevered by the previsiens ef Order 47, Rule-1

whick are applicable te the Review Applicatiem filed
against the judgement/Order of the Cemtral Admimistrative
Tribunal, as laid dewn im sub sectiem (3) ef Sectiem 22
of the Admimistrative Tribumals Act, 1985.

3. Accerdingly, R.A.Ne. 71/93 is witheut merit anmd,
is dismissed as such. By circulatien.
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( J.P.SHARMA ) . ( P.C.JAIN )
Member (J) 2-Y. Vice-Chairman
3 Chandigarh Bemch



